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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

ClVIL APPEAL NQ(s). 4187 OF 2008
BEFORE THE REG STRAR SANJIV JAIN
VENU Appel I ant (s)
VERSUS

PONNUSAMY REDDI AR (DEAD) THR. LRS & ANR Respondent (s)
(Wth office report)

Date: 26/02/2014 This Appeal was called on for hearing today.

For Appell ant(s)
M. V. Prabhakar, Adv.
M s. Revat hy Raghavan, Adv.

For Respondent (s)
M. V. Ramasubramani an, Adv.

UPON hearing counsel the Court nade the foll ow ng
ORDER

Service is conplete.

Original record has been received fromthe High Court.

Appel l ant has already filed statenent of case. However, respondents
have not filed statenent of case, despite Court’s order.

The matter falls under the conplete category.

Li st before the Hon' ble Court, as per rules.
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